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                                               DEED OF SALE 

 

On the 1st day of September, 1977, the following contract of sale is 

settled between the parties: 

First – Doctor Jose Luiz Marcos da Silva Pereeira, medical practitioner, 

residing  at Pangim, son of Antonio Joaquim da Silva Pereira, aged 77 

years, and his wife Olinda Bernardina Gomes e Silva Pereira, 

housewife, daughter of Riarico Boaventura Gomes, aged 62 years, both 

landlords, resident of Colva, the former represented by thee letter, as 

may   

                                                   Page  02                                                                                                                        

Be seen from a power of attorney dated 8-2-1973, authenticated by the 

Notary Dr. Fernando Colaco, from Pangim, annexed to a deed dated 23-

12-1975, registered in the Land Registration office of Salcete ; and the  

Second – Ventura Fernandes, son of Manuel Vicente Fernandes, about 

50 yearss old, fisherman, resident of Praias de Colva, fourth ward, 

married to Carmelina Fernandes all Indian Nationals, which terms are 

as follows ; 

In the Conservatoria do Registo Predial (Land Registration Office of 

Salcete) is registered under No. 20.894, at page 160 ovrleaf of the book 

B no. 53 of the new series, a property named NOVO AFORAMENTO 

DAS PRAIAS, situated in the village and freguezia of Colva, panchayat 

of Colva-Sernabtim-vanelim, bearing coconut trees, and bounded   

                                              PaGE  03                                                              
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according to the Land Registration Office, on the East with 

Hermenegildo Mascarenhas and others, on the West with Jose 

Rodrigues and high tide of the sea, on the north with boundary of the 

village of Betalbatim and on the South with heir of Aureliano 

Mascarenhas. In the same Department, the new boundaries are shown 

as  thus:  on the East Hermenegildo Mascarenhas, Hipolito 

Mascarenhas, heirss of Antonio Joaquim da Silve Pereira, heirs of Xisto 

Aguiar, heirs of the said Antonio Joaquim da Silva Pereira, Filipe Neri 

Fernandes, Manuel Mascarenhas Portugal, heirs of the referred 

Antionio Joaquim da Silva Pereira, Henrique Circuncisao Fernandes, 

Jose Rodrigues, ditch of waters and heirs of Antonio Jose Machado, on 

the West Jose Rodrigues and Hogh tide line of the sea, on the North 

with boundary of Betalbatim village,  and on the South with heirs of the 

said Antonio Jose Machado and heirs of the said Antonio Jose Machado 

and heirs of Aureliano Mascarenhas. This property is enrolled in the 

Taluka                                                    

                                                  Page  04  

venue office under Nos 859 and 714.inscribed in the name of the seller 

husband by the inscription no. 36.082, at page 106 overleaf of the book 

G 41, dated 19th November, 1942, as it was purchased by him to his 

uncle Francisco Ligorio Carmo do Sila Pereira, and his wife Angela 

Madalena Heraclina Leonildes da Piedade Menezes, resident of Colva, 

by a public deed dated 12th September, 1942, from page 78 of the book 

542 of the former notary public at Margao, Miranda. 
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Out of this property, the first party seperates a portion that may be 

considered as 1/30 of the whole, in which there is the residential house 

of the second party, bounded now on the                                                                

                                                   Page 05  

East, North and South with the remaining part of the same property of 

the vendors, and on the West with property of Filinto Rodrigues. This 

portion has a figure of a rectangle and its sides East and West measure 

in metres on each side, 26 metres, and on each side North and South 

31.50. Its area of this plot is to be taken out from the number 859 of the 

matriz predial. While calculating the price, the ground 

                                                       Page  06                  

Occupied by the house of the purchaser and his outside belongings, 

including the 5 metres around, in all 300 square metres, was reduced to 

the legally fixed. 

The first party sell the referred separated ground admeasuring 819 

square metres, to the second party by the agreed price of Rs 27,980/- 

(Rupees twenty-seven thousand nine hundred eighty only) which the 

vendors received from the purchaser, and to whom, therefore, they give 

complete acquittance, and transfer and assign to the purchaser all the 

right, possession and enjoyment, to hold the same absolutely, forever 

and from today with all its liberties, privileges, active and passive 

easements, appurtenances whatsoever to the said plot and discharge the 

vendors from themselves,    
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                                                 Page  07 

Their heirs, successors, executors, administrators, all the correspondent 

right, and promise to indemnify the purchaser against all estates, 

encumbrances, claims created or made by the Vendors or their ancestors 

in title. 

A plan, in duplicate, of the property sold and signed by the parties is 

annexed to this deed. 

IN WITNESS WHEROF the parties to this deed are going to sign it 

before two fit witnesses, after being by the contracting parties 

understood and found to be according to their wish. The first party 

present has also the name of Bernardina Olinda Gomes 

 

The vendor 

Olinda Bernadina Gomes e Silva Pereira  

   (Olinda Bernadina Gomes e Silva Pereira, for self and as attorney of 

her husband, Dr. Jose Luiz Marcos da Silva Pereira) 

 

Signed                               The Purchaser, 

Witnesses 

1. 

2. 
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सतत पकतर

Tenure

Sub Div. No.

सरर ननबर  

Survey  No.

शशततचच नतनर

Name of the Field

गतनर

Village

ततललकत 
Taluka

FORM  I & XIV

Colva

27/02/2026Date : Page 1 of  1

Primeira Glabelo Predio Aframento

50

2-B

हहससत ननबर

SALCETE

नमलनत नन 1 र 14
1111

Dry Crop

हजरतयत

Garden

बतगतयत
Rice
तरर

Khajan

खतजन

Ker

कश र

Morad

ममरड

Total Cultivable Area

एकक ण लतगण कशत 

Un-cultivable Area (Ha.Ars.Sq.Mtrs) नतहपक कशत (हश. आर. चच. मर.)
Pot-Kharab पमट खरतब                            

Class (a)

रगर (अ) 

Class (b)

रगर (ब)

Total Un-Cultivable Area

एकक ण नतहपक जतमरन 

Grand Total

एकक ण

Remarks शशरत

Assessment :
Rs. 

Foro
Rs.

Predial
Rs.

Rent

रचट                                        
Rs.

पशददयतलफमरआकतर

0000.00.00 0000.17.25 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.17.25

0000.01.00 0000.00.25 0000.01.25 0000.18.50

 0.00  0.00  0.00  0.00

Case No. 3/ISLR/PART/SAL/Col/353/22/388 

dated 08/04/2022.

Cultivable Area (Ha.Ars.Sq.Mtrs)  लतगण कशत (हश. आर. चच. मर.)

S.No. Name of the Occupant

कबजशदतरतचश नतनर                       

Khata No.

खततश ननबर                                  

Mutation No.

फश रफतर नन

Remarks शशरत

1 CFI Church 91836

S.No. Name of the Tenant   कल ळतचश नतनर Khata No. 

खततश ननबर

Mutation No.

फश रफतर नन

Remarks

शशरत

1 ----------------------------Nil-----------------------------

Other Rights  इतर हक 
Name of Person holding rights and nature of rights:

Mutation No.

फश रफतर नन

Remarks

शशरत
इतर हक धतरण करणत-यतचश नतनर र हक पकतर

---------------------------------Nil---------------------------------- 

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Details of Cropped Area  हपकतखतलरल कशततचत ततपशरल 

Remarks

शशरत

Source of 

irrigation

ससचनतनचत 

पतरर 

Area  कशतNature

पकतर

Land not Available forUnirrigated

हजरतयत

Ha.Ars.Sq.Mts

हश. आर. चच. मर.

Irrigated

बतगतयत

Name 

of Crop

हपकतचश नतनर

Season

मचसम

Mode 

ररत

Name of the

Cultivator

लतगण करणत-यतचश 

नतनर 

Year

ररर 

Cultivation  नतहपक जमरन

---------------------Nil-------------------------

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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CPC 330/C 

Date No of Exhibit Case No                                           34/ of  2014 Date to which 
the case is 
adjourned 

10/10  Adv for both parties present, Adv for 
Appellant submitted that temporarily 
structures will be demolished which are 
marked in blue and which are not shown 
in the plan of land survey submitted 
before Hon’ble High Court. Adv for 
Respondent agreed for the same, Matter 
fixed for report along with photographs 

 
 
 
 
 
 
 
15/10 
             3.00pm 
  Sd/- 

15/10  As P.O is on leave Case is adjourned and 
fixed for hearing on 

17/10/14 at 
3.00pm 

 
 

   

17/10  Adv for both parties present. 
Resp. Panchayat is directed to demolish 
three structures which are marked in blue 
in plan dt 10/10/2014 and which are not 
shown in plan of land survey dept. which 
is submitted before Hon;ble High Court. 
Pronounced in Open Cout 
Matter disposed     Sd/- 17/10 
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